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Tripura Value Added Tax (Amendment) Act, 2007

012 of 2007

[09 October 2007]

AN ACT to amend the Tripura Value Added Tax Act, 2004. Be it
enacted by the Tripura Legislative Assembly in the fifty eight year
of Republic of India as follows :-

1. Short Title And Commencement :-

(i) This Act, may be called the Tripura Value Added Tax



(Amendment) Act, 2007.
(ii) It extends to the whole of Tripura.
(iii) It shall come into force at once.

2. Amendment Of Section 2 :-

In Section 2 of the Tripura Value Added Tax Act, 2004 (hereinafter
referred to as the Principal Act),
(i) in sub-section (10) after the words sale or and before the word
under, the word purchase shall be inserted and after the word a
contract of sale, the words or purchase shall be inserted.
(ii) in sub-section 16 after the words dealer for the sale the words
or purchase shall be inserted.
(iii) in sub-section 22, clause (a) & (b) shall be renumbered as
clause (i) (a) & (b) and after the clause so renumbered the
following clause shall be inserted namely:-
"22 (ii) Repurchase means purchase of sold goods -
(a) in the same form in which they were sold, or
(b) without doing anything to them, which amounts, or result in a
manufacture."
(iv) The sub-section 25 is renumbered as 25(i) and a new sub-
section 25(ii) shall be inserted namely :-
"25 (ii) Purchase with all its grammatical variations and cognate
expressions means any transaction of acquiring property in goods
against valuable consideration or deferred payment by a dealer on
purchase of taxable goods as mentioned in schedule VIII including
any sum charged for,
(a) anything done by the seller with or in respect of the goods at
the time of or before delivery thereof and
(b) containers or other materials for the packaging of such goods."
(v) in sub-section 26, after the words "tax imposed under this Act",
the words, "and purchase price means the amount of valuable
consideration paid or payable by a dealer on purchase of taxable
goods as mentioned in schedule VIII" shall be inserted and the
explanation shall be renumbered as Explanation 1 and after the
explanation so renumbered the following explanation shall be
inserted namely:-
"Explanation 2 :- For the purpose of this clause purchase price
includes, -
(a) anything done by the seller with or in respect of the goods at
the time of or before delivery thereof and
(b) containers or other materials for the packing such goods;"



(vi) in sub-section 31 after the words, "of this Act," the words, "and
Taxable purchase means purchase of goods as mentioned in
schedule VIII which is taxable under the provisions of this Act"
shall be inserted.
(vii) for sub-section 35 the following shall be substituted, namely, -
"(35) Turnover means the aggregate amount for which goods are
either purchased or bought or sold or supplied or distributed by a
dealer, either directly or through another whether on own account
or on account of other, whether for cash or for deferred payment,
or other valuable consideration."
(viii) after sub-section 35 (3) (c), a new sub-section shall be
inserted namely:-
"(35) (4) The turnover in respect of purchase of taxable goods
means goods as mentioned in schedule VIII."

3. Amendment Of Section 3 :-

In Section 3 of the Principal Act, -
(i) In sub-clause (ii) of clause (a), of sub-section(1) after the words
"the Central Sales Tax Act, 1956, or," the words, "Tripura Purchase
Tax Act 1990, or" shall be inserted.
( i i ) After sub-clause (ii) of clause (a) of sub-section (1), the
following sub-clause shall be inserted, namely, -
"(iii) who is engaged in purchase of taxable goods as mentioned in
schedule VIII."
(iii) In sub-section (2) (a), after the words in case of, the words
sub-clause (i) & (iii) of" shall be inserted.
(iv) after clause (c) of sub-section (2), the following clause shall be
inserted, namely, -
"(d) in case of sub-clause (iii) of clause of sub-section (1) with
effect from the date as notified in the official Gazette or from the
registration, the date on which he becomes so liable whichever is
earlier."
(v) after clause (d) of sub-section 3, the following clause shall be
inserted, namely :-
"(e) involved in purchase of goods as mentioned in the schedule
VIII - Nil."

4. Amendment Of Section 5 :-

In Section 5, of the Principal Act,
(i) after Section 5 of the Principal Act, the following Section shall be
inserted, namely :-



"5A. Levy of Tax on purchase - (1) The tax payable by a dealer
under Section 3(1)(a)(iii) shall be levied on his gross taxable
purchase.
(2) The tax under sub-section (1) shall be levied at the gross
taxable purchase of goods as mentioned in schedule VIII."
(ii) in sub-clause (iii) of clause (b) of sub-section (2), the words
"the import of the goods into or" shall be omitted.

5. Amendment Of Section 6 :-

in Section 6 of the Principal Act, after the words are sold, the word
or purchased and after the words have been sold, the words or
purchased and after the word Tax under Section 5, the word or 5A
and after the words on the sale, the words or purchase shall be
inserted.

6. Amendment Of Section 7 :-

For Section 7 in the Principal Act, the following shall be
substituted:-
"Rate of Tax - The value added tax payable by a dealer under this
Act shall be levied on his taxable turnover at such rates as specified
in schedule II(a), II(b), II(c), VI, VII & VIII."

7. Amendment Of Section 9 :-

In Section 9 of the Principal Act,
(i) in sub-section 1 after the words, goods for sale the words, or
purchase by him of goods mentioned in schedule VIII for resale or
use in manufacturing or processing of goods for sale shall be
inserted.
(ii) in the explanation of sub-section (1), after the words tax paid
during purchase the words and also on each point of purchase of
goods as mentioned in schedule VIII with provision for credit of tax
paid during previous transaction shall be inserted.

8. Amendment Of Section 10 :-

In Section 10 of the Principal Act, -
(i) in sub-section (1) after the words paid or payable in respect of,
the words all taxable purchase of goods as mentioned in schedule
VIII and shall be inserted.
(ii) in clause (c) of sub-section (1) after the words taxable goods,
the words and purchase of taxable goods as mentioned in schedule



VIII shall be inserted.
(iii) In the first proviso to clause (c) of sub-section (2), after the
words out of total sales, the words and also shall be proportionate
to taxable purchase out of total purchase for the goods as
mentioned in schedule VIII shall be inserted.

9. Amendment Of Section 15 :-

In Section 15 of the Principal Act, in the first proviso to sub-section
(1) after the words outside the state or, the words purchase of
goods as mentioned in schedule VIII or shall be inserted.

10. Amendment Of Section 39 :-

In Section 39 of the Principal Act, after sub-section (1) the
following su-section shall be inserted, namely :-
"(1) A. No person who is not a registered dealer shall collect in
respect of any purchase of goods mentioned in schedule VIII by
him in the state of Tripura any amount by way of tax under this Act
and no registered dealer shall make any such collection axcept in
accordance with the provisions of this Act and the Rules made
thereunder and not beyond the rate specified."

11. Amendment Of Section 40 :-

In Section 40 of the Principal Act, in sub-section (1), after the
words sale of any goods, the words or in respect of purchase of any
goods mentioned in the schedule VIII shall be inserted.

12. Amendment Of Section 41 :-

In the heading of Section 41 before the words Sales not liable to
tax the words Purchase or shall be inserted and the amended
heading will be as under:-
Purchase or Sales not liable to tax.

13. Amendment Of Section 50 :-

After Section 50 of the Principal Act, the following Section shall be
inserted, namely :-
"50A. (1) Every registered dealer making any purchase of goods as
mentioned in Schedule VIII from any registered or unregistered
dealer or person shall provide that seller at the time of purchase
with a purchase voucher containing such particulars as specified in



sub-section2, and retain a copy thereof.
(2) The purchase voucher shall contain the following particulars on
the original as well as copies thereof,
a ) The word "Purchase Voucher" in bold letters at the top or any
prominent place,
b) The name, address and registration certificate number of the
purchasing dealer,
c) The name and complete address of the selling dealer,
registration certificate number of the selling dealer or person,
d) An individual serialized number and the date on which the
purchase voucher is issued,
e) Description, quantity, volume and value of goods purchased and
amount of tax charged thereon indicating separately,
f) Signature of the purchasing dealer or his employee, Manager or
Agent, duly authorized by him,
g) Signature of the selling dealer or his employee, Manager or
Agent, duly authorized by him,
h) The name & address of the printer, and first & last serial number
of purchase vouchers printed and supplied by him to the dealer.
(3) Purchase voucher shall be issued in triplicate. The first copy and
second copy shall be retained by the purchasing dealer and the
original copy shall be issued to the seller or the person from whom
the goods were purchased."

14. Amendment Of Section 75 :-

After Section 75 of the Principal Act, the following Section shall be
inserted, namely :-
"75A. Notwithstanding anything contained elsewhere in the Act, if
the Commissioner, in course of any proceeding under this Act is
satisfied that any dealer has evaded in any way the liability to pay
tax, he may direct that such dealer shall pay by way of penalty in
addition to the tax payable by him, a sum not exceeding one & half
times of that amount but which shall not be less than ten percent
of that amount.
Provided that no order under this section shall be made unless the
dealer has been heard or has been given a reasonable opportunity
of being heard."

15. Amendment Of Section 80 :-

In Section 80 of the Principal Act :-
(i) in sub-section (1), for the words & figure "Section 74", the



words & figure "Section 75" shall be substituted.
( i i ) after sub-section (1), the following sub-section shall be
inserted, namely:-
"(1) (a) An officer not below the rank of Asstt. Commissioner of
Taxes may accept from a person charged with any other offence a
sum of money not exceeding one thousand rupees in addition to
tax leviable."

16. Amendment Of Section 89 :-

In Section 89 of the Principal Act, after sub-section (1), the
following sub-section shall be inserted, namely :-
"(1) A. The Tripura purchase Tax Act 1990 (Act No.9 of 1990) (here
in after referred as repealed Act) as in force in the State of Tripura
is hereby repealed.
Provided that such repeal shall not affect the previous operation of
the said Act or any right, title, obligation or liability already
acquired, accrued or incurred thereunder and subject there to,
anything done or any action taken including any appointment,
notification, notice, order, rule form, regulation, certificate, license
or permit in exercise of any power conferred by or under the said
Act, shall be valid and always be deemed to have been valid,
during the period that Act was in force notwithstanding the repeal
of the Act."

17. Repeal And Saving :-

(i) Tripura Value Added Tax (Amendment) Ordinance, 2007
(Tripura Ordinance No.1 of 2007) is hereby repealed.
(ii) Notwithstanding such repeal of the said Ordinance, anything
done, any action taken, order issued, Notification published,
proceeding started, appeal preferred, legal effect produced, by or
under the provision of the said Ordinance, shall be deemed to have
been respectively done, taken, issued, published, started, preferred
or produced by or under the corresponding provision of this Act.

SCHEDULE 1
Schedule I
Exempted goods.
Sl. no. 15 - Fishnet, fishnet fabrics, fish seeds / prawn / shrimp seeds, mosquito
net.
Sl. no. 21 of schedule -III- shall be read as under in conformity with a Notification
issued in this regard on 17-11-05 by Commissioner of Taxes.
Sl. no. 21 - Human blood and blood plasma including blood components.
Sl. no. 31 of schedule - III- shall be read as under :-



Sl. no. 31 - (i) Slate and slate pencil.
(ii) Sugar manufactured or made in India and khandsari.
Sl. No.32 of schedule - III shall be read as under to cover the Notification issued by
Commissioner of Taxes on 01-07-05.
Sl.No.32 (A) - Textiles fabrics made wholly or partly of cotton, rayon, artificial silk
or wool, manufactured or made in India other than those specified elsewhere in
any other schedule.
Sl.No. 32(B) -Tender, green coconut.
Sl. no.33 of schedule III shall be read as under to cover the Notification issued in
this regard by Commissioner of Taxes on 01-07-05.
Sl. no. 33 - (i) Toddy, neera and arak.

SCHEDULE 2
SCHEDULE VI
The Schedule VI will incorporate at the top the provision "List of goods taxable
@4%."

SCHEDULE 3
SCHEDULE VII
The Schedule VII will incorporate at the top the provision "List of goods taxable
@4%."
The following Schedule shall be inserted to the Principal Act namely :-
" SCHEDULE - VIII
List of goods taxable @ 4%

No. DESCRIPTION OF GOODS RATE OF TAX

1 Raw Jute 4%

2 Raw Hides and skins 4%

3 Bamboo converted to sticks for manufacture of Agarbathi 4%

4 Raw rubber, latex, Dry ribbed Sheet of all RMA Grades,
tree lace, earth scrap, ammoniated latex, prescribed
latex, latex concentrate, centrifugal latex, dry crepe
rubber, dry rubber, block rubber crumb, skimmed rubber
and all other qualities and grades of latex.

4%


